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ORISSA ACT 4 OF 1993
THE ORISSA GRAMA PANCHAYATS (AMENDMENT) ACT, 1993
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" ORISSA ACT40F 1993 .+ | ..+ ...
* THE ORISSA GRAMA PANCHAYATS (

[ Received the assent of the Governor on the 23rd March 1993, frst published i
an extraordinary issue of the Orissa Gazette dated the 26th Ma 993 ]

AN Act FURTHER To AMEND THE ORIss 'GRAMA PANG}

BE it enacted by the Legislature of the State of Origsa inthe Forty-fourth Year
it i1+ 88'th8 Repuiblc of ndia st ol o State of ¢ Fortpdourth e
pgtan .
Short title 1. (2) This Act may be called, the Quissa Grama Panchaysts (Amegdment) Act,
and 1993, A SRS
omx:unoe- = . . ;
ment.

YATS Aci, 1964.

(2) It shall be deemed to bave come into force on the 19th January, 1993.

2. Inthe Orissa Grama Panchayats Act, 1964 (hereinaftar referred to ag the Orisss

Act
ipal Act), in eub-section (Z) of section 10, after clause (b), | the following clause I °f 1965.
shall be ingerted, namely ; —

Amendment
0( section 10.

*(c) the member of the Samiti elected under clause (h) of sub-section (1) of Orissa Act
section 16 of the Orisse Panchayat Samiti Act, 1959 from the concerned 7 °f 1960,
Grama who shall be the ex-officio member having no fright ' to vote at any
meeting of the Grama Panchayat.”. ,

3. In the principal Act, in section 11, after clause (c), the following clause shalj
of section 11. e ingerted, namely —

“(d) as a member, if he is unable to read and write Oriya”,

Amendment 4. In the principal Act, for the provisoto section 15, the following proviso shall
of section 15. he  gybstituted, namely — ‘

“Provided that if the prescribed authority is satisf
of members including the Sarpanch of the Grama Pan
returned, he shall publish the names of such members, wi
result of election whether conducted or not of the remai

Amﬂ:fmm S. In the principal Act, in sub-section (1) of section 17, for the words “publi

sscton 17, ©ation of names of all. members”, the words ““first publication of names cf members”
*  shall be substituted, ,

that the majority
ayat have been duly
hout awaiting for the
ing members.*,

Amendment 6. In the principal Act, in sub-section (1) of section 25,
g;- section

(a) for clanse (q), the following clause shall be substituted, namely:—

‘2 is a member of the Samiti elected upder clause (h) of sub-section (1) of Orissa Act
section 16 of the Orissa Panchayat Samiti Act, 1959 ; o ; 7 of 1960

(6) in clause (s), for the word and fullstop “State.”, the words and semicolon
““State, or" ghall be substituted ; and

(c) after clause (s), the following clause shall be inserted, namely :—

“(t)isin arrear of any dues payable, by him to the Grama Panchayit.”.

o ‘3(1;‘%1' the Bill see Orissa-Gazatte, Extraordinary dated the 22nd February 19;3
0. X :
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t fm::cd:i%? 7. In the principal Act, after sub-section (2) of section 27, the following sub-

27. section shall be inserted, namely:—

«(3) Notwithstanding asything econtained in this section, the management*
:lc]mtls?l and superintendence of the elections conducted under this Act shall vest in
e Director.”. a

General 8. In the principal Act, for the words “Sub-Divisional Officer” wherever they
amendment, occur, the word *“Sub-Collestor” shall be subetituted. _

Repeal and "9. (I) The Orissa Grama Panchayats (Amendment) Ordinance, 1993 is hereby
savings. repealed, ,
: (2) Notwithstanding such reped, anything done or any action taken under
the principal Act as amended by the said Ordinance shall be deemed to have been
done cr taken under the pri_ncipal Act as amended by this Act.



